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who had qualified in a written test
mn June;

(b) if so, the details thereof; and

(c¢) if not, the reasong thereot?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) No

(b) Does not arise,

(c) 50 per cent of the vacancies aris-
g upto 31-3-78 are 1o we hiled v
Act Apprentices trained in clerical
trades. 'The number of such appren-
tices on the Northern Ratlway where
« written {est was held i June 1977,
1 more (han the number ol \vacancies
available for this purpose

Promotional avenues for, Hindi-cum
English Stenographers

1764 SHRI DHARM VIR VASISHT:
‘Will the Minister of ILAW, JUSTICE
AND COMPANY AFFAIRS be pleased
‘o state-

(a) whether there are some ex-
cadre posts of Hindi-cum-English
stenographers 1n Vullhi  Sahitya Pra-
kashan and official languages wing of
the Ministry who have the same scale
of pay as of the uni-lingual steno-
graphers in the Central Secrctariat;

(b) whether therc are no promo-
tional avenues for these stenographers;
and

(c) whether the Government have
under consideration any proposal for
revising their scales of pay or any
other relief or bringing them under
Central Stenographers Service for
purposes of promotion?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
NARSINGH YADAYV): (a) All the postg
of stenographers in the Officlal Langua-
ges Wing and Vidhi Sahitya Prakashan
are excluded from the Central Secre-
{ariate Senographers’ Bervice. The in~
cumbents of these posts are required

to know English Stenography and type-
writing and also stenography and type-
writing in Hindi or a regional langusge.

- The pay scale of these pests is the game

as that of Group ‘C' Stenographers of
the Central Secretarial Stenographers’
Service,

(b) and (c¢). The Ministry of Home
Aflairs have 1ssued orders on 15-10-77
that a selection grade in the pay scale
of R  660—30—740—35—880—E B.-—~
40~ 0G0 should be introduced with eftect
from 1-10-77 tor Grade 'C Sitnugra-
pherg in C885 in view of the acule
stagnulion n the grade The guestion
ot extending the benefit of these orders
to the stenographers in the OfMicial
Languages Wing and the Vidhi Sahitya
Prakashan will be considered,

Implementation of Child Marriages
Restraint Act and Dowry Prohibi-
tion Act

1765 SHR1 D. B, CHANDRE GOW-
DA Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased o state:

(a) whether Government are aware
that Child Marriage Restraint Act and
the Dowry Prohibition Act have not
proved effective enough in the coun-
try,

(b) whether there i1s any proposal
under Government's consideration to
amend them and make ithem effective;
and

(e) 1f so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NARSINGH YADAV): (a) Yes, Sir

(b) and (c). Proposals to gmend the
two Acts with a view {o making them
more effective are under considerztion
So far as {he Chily Marriage Restiraint
Act is concerned, a Bill to amend that
Act to increase the minimum age of
marriage from fifteen to sixteen for
femaleg and from eighicen to tweniy-
one for males, is likely to Le introduced
in the current session of Parliament,





